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NHRC notes suffering of boy under
bonded labour for months

NHRC, India took suo moto
cognisance of a media report
that a 15-year-old boy from Kis-
hangan; district of Bihar suffered
for months under bonded labour
after being separated by his fa-
ther at Bahadurgarh Railway Sta-
tion in Haryana. Reportedly, the
boy stepped off the train to fetch
water at the Railway Station but
could not board it again to be with
his father due to the heavy crowd.
Thereafter, he missed the train
and for eight months suffered the
ordeal of bonded labour.
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NHRC notes abduction and rape of a
14-year-old girl in Kanpur district
NHRC, India took suo moto cog-
nisance of a media report on the
abduction and rape of a 14-year-
old girl in Kanpur district of
Uttar Pradesh on Jan 5, 2026.
Reportedly, one of the accused
is a Sub-Inspector of the Uttar
Pradesh police. The Commission
has observed that the content of
the news report, if true, raise a
serious issue of human rights vio-
lation. Therefore, it has issued a
notice to the Director General of
Police, Uttar Pradesh, calling for
a detailed report on the matter
within two weeks.
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SCRIBE'S ARREST

NHRC takes
cognisance

EXPRESS NEWS SERVICE
i Hyderabad

THE Mational Homan Rights
Commission (NHRC) has taken
cognisance of the arrest of
NTV journalist Donthu
Ramesh, who was detained for
allegedly broadceasting defama-
tory content againsta Minister
and an [AS officer.

Advoeate Rama RaoImmane-
ni lodged the complaint on
Thursday:

In his complaint, he alleged
that a false case was registered
against the journalist at the in-
stance of Special Chief Secre
tary Jayesh Ranjan, misusing
his official position.

He stated that the news item
referred 1o allegations against
an unnamed TAS officer, pur-
portedly a woman, without
naming or describing any spe-
cific officer

The complainant argued that
Jayesh Ranjan was not person-
ally affected by the telecast and
that no woman officer match-
ing any description was
identified.

The complainant sought an
inguiry by Special Chief Secre-
tary (Home) CV Anand, com-
prenisat ion for the journalistand
action against officials respon-
gible for the alleged illegal
arrest,
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NHRC seeks report on removal

of unsafe sleeper coach buses

BALU PULIPAKA 1 DC
HYDERABAD, JAN. 16

Time may be running out
for private bus owners and
operators to either imple-
ment mandatory safety
norms or be prepared to
have their buses — espe-
cially sleeper coaches —
hauled off the roads with
the National Human
Rights Commission
(NHRC) taking a dim view
of compliance of safety
norms by state govern-
ments.

According to govern-
ment officials, more than
1,000 private sleeper buses
operate from Hyderabad.
Official figures are hard to
come by but sources said
that except for 100 buses,
the others were registered
in other states,

“If the safety norms
based on the Central
Institute of Road
Research's findings,
which were cited by the
NHRC in its notices, are
anything to go by, every
one of these buses will
have one violation or the
other and will have to go
off the roads unless recti-
fications are done,” a sen-
for official told Deccan
Chronicle.

Some action on enforce.
ing safety in such buses is
expected after the January
20 hearing scheduled by
NHRC.

The commission had on
January 5 issued notices
to chief secretaries of all
states to send action-taken
reports (ATR) on safety
norms compliance by
state governments, failing
which they will have to
present themselves at the
January 20 hearing.

The Telangana govern-
ment has submitted its
ATR on notices sent to the
owners of buses regis-
tered in the state on the
points raised by the com-
mission in November in
its notices to the states.
“We expect that the
responses will be coming
in the next few days from
the bus owners following

CIRT recommendations:
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for immediate removal of
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Chief secretaries to:

# |mplement all CIRT recommendations,
including recall and rectification of all
sleeper coaches; compulsory installation
of FDSS, removal of prohibited structural
elements, and strict checking of accredi-
tation and certification of bus body

failure to enforce mandatory safety standards" results in “serious threat to public

safety.”

which further steps will
be taken,” the official said.

As long as buses regis-
tered outside Telangana
have the clearances and
permissions from that
respective  state  RTA,
immediate action may not
be possible even if a viola-
tion is noticed.

“It is likely that the
NHRC will take notice of
this situation once it
receives reports from all
states. It may issues fresh
directions on what is to be
done about out-of-state
registered vehicles which
have the necessary docu-
mentation,” the official

said.
The NHRC, in its

January 5 orders, reiterat-
ed what it had said in its
November communica-
tion to all states, citing the
CIRT listing the safety
norms as per law and
making it
clear that chief secre-
taries will be held respon-
sible to “ensure imple-
mentation of all CIRT rec-
ommendations statewide,
including recall and recti-
fication of all sleeper
coaches.”

The NHRC's actions fol-
lowed a bus fire in
Rajasthan on October 14
last year in which 20 peo-
ple were burnt to death.
The commission made it
clear that buses that fail

any of the safety norms
will have to be rectified
and made the respective
road transport authorities
responsible for safety of
passengers travelling in
such buses,

Following the Rajasthan
incident, several more
devastating fires in sleep-
er coaches occurred,
including one on October
20 when a Bengaluru-
bound sleeper  from
Hyderabad caught fire
after Tunning over a
motorcycle on the high-
way in Kurnool district of
Andhra Pradesh, with the
incident claiming lives of
20 persons who were
burnt alive in the blaze.
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NATIONAL HUMAN
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NHRC registers case over arrest of NTV journalist at RGIA

The Hindu Burean
HYDERAEAD

The National Human
Rights Commission has re-
gistered a case over the de-
tention and arrest of NTV
journalist Donthu Ramesh
by Hyderabad Police, fol-
lowing a complaint that
termed the action an abuse
of authority and a violation
of press freedom.

The complaint was filed
by human rights lawyer Ra-
ma Rao Immaneni, who
said the incident took
place on January 14 at the

Tl T

Rajiv Gandhi International
Airport on Hyderabad out-
skirts.

The NHRC acknow-
ledged the complaint on Ja-
nuary 15 and assigned it di-
ary number 1079/IN/2026,
confirming that the matter
had been formally taken
on record.

According to the com-
plaint, Donthu Ramesh, an
input editor with the Telu-
gu news channel NTV, was
taken into custody by pol-
ice personnel in plain
clothes, including an Assis-
tant Commissioner of Pol-

R 9

ice, Guru Raghavendra,
and an Assistant Sub-In-
spector, Md. Aleem, with-
out prior notice or adhe-
rence to legal procedure.
The complainant alleged
that mandatory safeguards
under Section 35(3) of the
Bharativa Nagarik Su-
raksha Sanhita, which re-
quire prior service of not-
ice, were deliberately
ignored.

The complaint further
stated that the arrest
stemmed from a case regis-
tered based on a complaint
by senior [AS officer Jayesh

Ranjan, following the tele-
cast of a news item that re-
ferred to allegations
against an unnamed wo-
man [AS officer.

The matter has been ca-
tegorised by the NHRC un-
der “atrocities on media
persons”, with the police
listed as the concerned
authority.

The journalists were
granted bail by the XII Ad-
ditional Chief Metropolitan
Magistrate (ACMM} in
Nampally, Hyderabad on
January 15.

They were produced be-

fore the Magistrate at her
residence

Seeking the interven-
tion of the Commission,
the complainant has re-
quested an independent
inguiry into the role of the
police officers involved,
compensation for the jour-
nalist, and consequential
action against the investi-
gating officer and other
personnel accused of car-
rying out the arrest. The
plea also sought directions
to prevent similar viola-
tions in future.

Meanwhile, Bhongir MP

Chamala Kiran Kumar Red-
dy expressed concern over
following an “off-the-re-
cord” media report aired
by a prominent television
channel and the subse-
quent arrests, describing
them as painful.

Addressing the media,
he said the anguish of a Mi-
nister and the mental
stress faced by a highly
educated woman officer
was visible to people, and
added that the arrests of
journalists had also caused
hardship to their family
members.
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More Than 1,000 Sleeper Coaches in State, Mere 100 Registered in Telangana

Balu Pulipaka16 January 2026

Hyderabad:Time may be running out for private bus owners and operators to either implement mandatory safety
norms or be prepared to have their buses - especially sleeper coaches — hauled off the roads with the National
Human Rights Commission (NHRC) taking a dim view of compliance of safety norms by state governments.
According to government officials, more than 1,000 private sleeper buses operate from Hyderabad. Official
figures are hard to come by but sources said that except for 100 buses, the others were registered in other states.
“If the safety norms based on the Central Institute of Road Research’s findings, which were cited by the NHRC in
its notices, are anything to go by, every one of these buses will have one violation or the other and will have to go
off the roads unless rectifications are done,” a senior official told Deccan Chronicle.

Some action on enforcing safety in such buses is expected after the January 20 hearing scheduled by NHRC. The
commission had on January 5 issued notices to chief secretaries of all states to send action-taken reports (ATR) on
safety norms compliance by state governments, failing which they will have to present themselves at the January
20 hearing.

The Telangana government has submitted its ATR on notices sent to the owners of buses registered in the state
on the points raised by the commission in November in its notices to the states. “We expect that the responses
will be coming in the next few days from the bus owners following which further steps will be taken,” the official
said.

As long as buses registered outside Telangana have the clearances and permissions from that respective state
RTA, immediate action may not be possible even if a violation is noticed. “It is likely that the NHRC will take notice
of this situation once it receives reports from all states. It may issues fresh directions on what is to be done about
out-of-state registered vehicles which have the necessary documentation,” the official said.

The NHRC, in its January 5 orders, reiterated what it had said in its November communication to all states, citing
the CIRT listing the safety norms as per law and making it clear that chief secretaries will be held responsible to
“ensure implementation of all CIRT recommendations statewide, including recall and rectification of all sleeper
coaches.”

The NHRC's actions followed a bus fire in Rajasthan on October 14 last year in which 20 people were burnt to
death. The commission made it clear that buses that fail any of the safety norms will have to be rectified and
made the respective road transport authorities responsible for safety of passengers travelling in such buses.
Following the Rajasthan incident, several more devastating fires in sleeper coaches occurred, including one on
October 20 when a Bengaluru-bound sleeper from Hyderabad caught fire after running over a motorcycle on the
highway in Kurnool district of Andhra Pradesh, with the incident claiming lives of 20 persons who were burnt alive
in the blaze.

Making buses safer

What the Central Institute of Road Research recommended:

Recall all sleeper coaches for immediate removal of driver partition door.

Immediate remove from operations, bus with extension to chassis.

Immediately remove sliders fitted to all sleeper berths.

One month for bus operators to fit fire detection and suppression systems in all sleeper coaches.
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Bus registrations must be with Form 22/22A only with approval of approved test agency.

Each bus registration must have lay out drawing with dimensions, door location, emergency exits, roof hatches.
Check bus body builder's accreditation validity at the time of registration

National Human Rights Commission says:

Union ministry of road transport & highways (MoRTH) to issue advisories to all states/UTs to enforce strict
compliance with rules regarding registration, renewal, and inspection of buses.

Develop a nationwide mechanism to ensure that no bus body builder or transport operator circumvents
mandatory safety requirements.

State chief secretaries to implement all CIRT recommendations, including recall and rectification of all sleeper
coaches; compulsory installation of FDSS, removal of prohibited structural elements, and strict checking of
accreditation and certification of bus body builders.
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NHRC registers case over arrest of NTV journalist at Hyderabad airport

Updated - January 16, 2026 01:45 pm IST - HYDERABAD

The Hindu Bureau

The National Human Rights Commission has registered a case over the detention and arrest of NTV journalist
Donthu Ramesh by Hyderabad police, following a complaint that termed the action an abuse of authority and a
violation of press freedom.

The complaint was filed by human rights lawyer Rama Rao Immaneni, who said the incident took place on January
14 at the Rajiv Gandhi International Airport on Hyderabad outskirts. The NHRC acknowledged the complaint on
January 15 and assigned it diary number 1079/IN/2026, confirming that the matter had been formally taken on
record.

According to the complaint, Donthu Ramesh, an input editor with the Telugu news channel NTV, was taken into
custody by police personnel in plain clothes, including an Assistant Commissioner of Police, Guru Raghavendra,
and an Assistant Sub-Inspector, Md. Aleem, without prior notice or adherence to legal procedure. The
complainant alleged that mandatory safeguards under Section 35(3) of the Bharatiya Nagarik Suraksha Sanhita,
which require prior service of notice, were deliberately ignored.

The complaint further stated that the arrest stemmed from a case registered based on a complaint by senior IAS
officer Jayesh Ranjan, following the telecast of a news item that referred to allegations against an unnamed
woman IAS officer.

The complainant argued that Mr. Jayesh Ranjan was not personally aggrieved by the telecast and that no woman
officer had been explicitly identified in the report.

The matter has been categorised by the NHRC under “atrocities on media persons”, with the police listed as the
concerned authority.

Seeking the intervention of the Commission, the complainant has requested an independent inquiry into the role
of the police officers involved, compensation for the journalist, and consequential action against the investigating
officer and other personnel accused of carrying out the arrest. The plea also sought directions to prevent similar
violations in future.
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Homes Demolished and Temples Fell Silent: The Ongoing Suffering and Loss of Dignity Among Displaced
Indigenous Manipuris

In Current Affairs | 07:52 PM, Jan 16, 2026

Vladimir Adityanaath

Tens of thousands of indigenous Manipuris, predominantly Meitei civilians from districts such as Churachandpur,
Moreh, Torbung, Ekou and adjoining areas have been violently uprooted from their homes and livelihoods and
forced into prolonged internal displacement within their own state since 3rd May, 2023. What began as sudden,
coordinated attacks rapidly transformed into one of India’s gravest internal displacement crises in recent history.
Nearly two years later, the humanitarian emergency has hardened into a prolonged, structural failure of
protection, relief and rehabilitation.

I. Collapse into Displacement: Sudden Violence and Forced Flight

Indigenous Manipuri residents of Churachandpur and Tengnoupal districts, together with Meitei and long-settled
Gorkha communities in the peripheral regions of the Imphal Valley, were subjected to well-organised and
coordinated arson, looting, and armed attacks. Entire neighbourhoods in Moreh Bazaar, Torbung, Churachandpur
town, Ekou and the surrounding villages were emptied within hours, displacing at least 20,000 people [1]. Families
fled with little more than the clothes they were wearing, often after hiding for hours in fear, witnessing their
homes, temples, shops and ancestral properties get reduced to ashes before their eyes.

Traumatised survivors have described [2]:

a) Armed mobs roaming the streets for hours without restraint.

b) Selective targeting of homes, shops and places of worship.

c) Delayed or ineffective intervention by security forces during the most critical hours.

d) Failure by on-duty security personnel to take timely and decisive action to protect ancestral lands and property.
For many families, displacement was not a temporary flight but the complete erasure of lives built over
generations: homes reduced to ash, documents lost, savings wiped out, and community networks shattered

2. Early Relief: Survival, Not Protection

Initial evacuation brought survivors to makeshift relief camps at convention halls, schools, offices and hastily-
erected temporary shelters. The earliest days were marked by acute food shortages, severe scarcity of safe
drinking water, unhygienic sanitation and severe overcrowding. Medical care was rudimentary, while trauma,
shock and fear were pervasive, particularly among children and the elderly. For at least three consecutive nights,
displaced families sheltering at the Mini Secretariat building of Churachandpur Town lived in constant terror as
gunfire rang out from violent Kuki mobs, with bullets striking the walls on more than one occasion.

Survivors consistently describe this period as one of pure survival, a harrowing prelude that set the tone for all the
indignity that followed.

3. Living in Limbo: Relief Camps and Daily Deprivation under Cramped, Inhumane Conditions

By late 2023, displacement was no longer treated as an emergency but had instead become normalised. Relief
camps remained overcrowded and poorly maintained. Families were crowded into single rooms or large halls,
separated only by flimsy cloth partitions. Privacy, safety, and sanitation remain severely compromised.
Documentation by human rights organisations such as Amnesty International and reports by mainstream media
outlets like India Today, have consistently highlighted the inhumane conditions under which internally displaced
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persons are being forced to survive [3][4]. These conditions include:

a) Grossly inadequate toilet and bathing facilities.

b) Chronic food insecurity, with meals insufficient in both quantity, nutritional quality and cooking hygiene.

c) Severely limited access to healthcare, particularly for chronic ilinesses such as dysentery and for mental-health
needs

d) Persistent insecurity within and around the camps, especially during nighttime hours

Despite repeated official assurances, efforts toward camp consolidation and improvement have remained largely
superficial, offering little meaningful relief to those affected.

4. Psychological Trauma and Suicides

A 2024 peer-reviewed cross-sectional study of internally displaced persons in Manipur [5], published in the Journal
of Family Medicine and Primary Care, alongside contemporary civil-society documentation, records alarmingly
high levels of psychological distress among displaced Manipuris, including widespread post-traumatic stress
disorder (65.8%), anxiety, and depression, driven by prolonged uncertainty, entrenched poverty, loss of dignity,
and the persistent fear of permanent dispossession.

Multiple suicides were reported among displaced persons in 2024, including breadwinners unable to provide for
their families and youths who saw no future beyond the camps. These deaths were not isolated incidents but
symptoms of a deeper mental health emergency that were not properly addressed by the State. No systematic
follow-up was conducted after counselling sessions, undermining their effectiveness. Reflecting the gravity of the
situation, K. Pradeep Kumar, Chairperson of the Manipur Commission for Protection of Child Rights (MCPCR),
publicly expressed concern on 14 January 2025 over the rising incidence of suicides among displaced persons [6].
5 Compensation Delayed, Justice Deferred: Prolonged Inaction

Although large sums were announced for relief and rehabilitation, displaced families waited months, in many
cases over a year, for compensation. Even when funds were sanctioned, disbursement was slow, uneven and
opaque. Numerous displaced households reported receiving nothing, while others received partial or delayed
payments that bore no relation to actual losses [7].

Investigations revealed that funds frequently failed to reach intended beneficiaries, leaving families dependent on
charity and informal support networks.

The scale of delay and administrative inertia became so severe that the National Human Rights Commission
(NHRC) was compelled to intervene, urging the Government to expedite compensation and guarantee the basic
rights of the displaced. That such an intervention was necessary itself underscored the depth and gravity of
institutional failure.

Yet even after NHRC engagement, progress remained incremental rather than transformative.

6. From Shelter to Seizure: The Fear of Permanent Loss

As months turned into years, many displaced Manipuris were forced to occupy abandoned houses or temporary
structures in safer valley areas. These arrangements were informal, insecure and fraught with fear of eviction,
land grabs and fear that their original homes would never be recovered.

Investigative reports from journalists like Naorem Mohen warn that prolonged displacement risks permanently
severing communities from their ancestral lands, eroding social cohesion and cultural continuity [8].
Disturbingly, reports emerged of eviction notices issued to displaced families without alternative housing
arrangements. Simultaneously, hundreds of Internally Displaced People (IDPs) protested government cash
assistance amounting to roughly ¥84 per day, rejecting it as humiliating and insufficient even for a single meal.
Their demand was clear: dignity, security and real rehabilitation instead of symbolic allowances [9].

7. Protest, Frustration, and Broken Trust

Throughout 2024 and early 2025, displaced Manipuris repeatedly took to the streets of Imphal, staging mass
protests and rallies demanding:

a) Safe and dignified return to their homes

b) Guaranteed security and freedom of movement

¢) Time-bound rehabilitation with restoration of livelihoods.

IDP representatives have met senior Government officials multiple times, expressing deep dissatisfaction with the
pace and seriousness of government action. Journalists, Activists and victims have increasingly questioned
whether prolonged central rule and administrative measures had failed to grasp the humanitarian urgency of the
crisis, reflecting a complete erosion of trust.

8. Insecurity Persists: Return Without Safety

Even limited attempts at return have proven dangerous. Displaced persons have been injured while trying to
access their villages, underscoring the absence of safe freedom of movement. Attacks on supposedly resettled



areas, such as the December 16 assault in Phougakchou and the January IED blast in Torbung, have reinforced
fears that return without comprehensive security is an illusion.

Near-continuous blockades of National Highways NH-2 and NH-37, the twin lifelines of Manipur, have crippled
economic activity. Across communities, residents of the Imphal Valley find it almost impossible to sustain their
livelihoods. Employment opportunities are scarce, transport is unreliable, and markets remain disrupted.

9. Policy Contradictions and the SoO Question

A recurring grievance among displaced Manipuris is the government’s perceived soft stance toward armed Kuki
extremist groups operating under the controversial Suspension of Operations (SoO) Agreement. While civilians
languish in camps without homes or income, armed groups continue to enjoy negotiated protections, deepening
perceptions of injustice and abandonment.

This contradiction between leniency toward armed actors and neglect of civilian victims has become a central
moral and political fault line in Manipur’s crisis.

10. Current Scale of the Crisis (as of May 2025)

Approximately 57,000-58,000 Manipuri IDPs were residing in relief camps

At least 47,000 remain effectively homeless, surviving on a pittance of around ¥84 per day [10].

The majority are unable to earn a living due to insecurity, displacement and highway blockades

Even those nominally “resettled” face renewed violence and intimidation

11. Conclusion: A Crisis of Governance and Humanity

The displacement of Manipuris since May 2023 is no longer merely a humanitarian emergency but an indictment
of governance failure. Prolonged camp life, delayed compensation, psychological collapse and persistent
insecurity reveal a system unable or unwilling to protect its own citizens.

Displacement without dignity cannot be normalised. Without urgent, transparent, and victim-centred
rehabilitation — grounded in security, livelihood restoration, and accountability — the crisis will harden into
permanent dispossession. For tens of thousands of Manipuri families, the question remains painfully unresolved:
when will survival give way to justice and return?
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Forced to climb stairs for exams twice in a month, disabled student launches legal battle against NTA

Our Correspondent PUBLISHED: JANUARY 16, 2026 02:31 PM IST 2 MINUTE READ...

Kozhikode: For a student who has battled adversity all her life, climbing stairs to take an exam should not be part
of the struggle. Yet, K Aryananda, a fourth-semester MLISC student at Calicut University, faced this ordeal twice,
and that too within a span of just one month

“In just the past month, the National Testing Agency (NTA) has pushed me to my physical and mental limits twice
during exams,” she says, her words burning with the intensity of her struggle. Despite requesting prior
accommodations, Aryananda was assigned a second-floor examination centre for two tests back-to-back in
buildings with no lifts or ramps.

On both occasions, her father had to carry her up the stairs in her wheelchair. As a student who has battled
adversity to pursue education, Aryananda was determined not to let such obstacles hold her back. She filed a case
with the Central Disability Commission, and in a hearing on Thursday, Commissioner S Govindaraj summoned and
reprimanded NTA officials, directing that an order be issued in this regard within 30 days.

Aryananda hails from Oliprakadav, near Calicut University. For the NTA ‘Swayam’' exam held on December 13, her
centre was assigned to the second floor of the Apollo Gold Building in Vadakara, 75 kilometres from her home.
Despite clearly mentioning her disability in the exam application, there was no lift or ramp, forcing her father to
carry her up a narrow staircase. Aryananda had filed a complaint on the same day, requesting that such
difficulties not be repeated in future exams. Nevertheless, for the UGC NET exam on January 2, her centre was
again placed on the second floor of the Mudra Institute building in Kuttikattur.

Since her undergraduate days, Aryananda has repeatedly raised complaints about such discrimination, but rarely
received any response. This time, however, she filed a case with the Central Disability Commission and also
approached the Prime Minister, the National Human Rights Commission and Kerala's Higher Education Minister R
Bindu.

“This is not a minor mistake. It is a blatant violation of the RPWD Act, 2016. I have officially filed a complaint
against these actions as they undermine my dignity,” notes Aryananda.

During Thursday’s hearing, the NTA argued that students should inspect exam centres before tests.
Commissioner Govindaraj rejected this, stating that every district must have at least one fully accessible centre for
disabled students and that these exam centres must be located on the ground floor to guarantee accessibility.
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NHRC takes suo motu cognizance of reported abduction and rape of a 14-year-old girl in Kanpur

Sonali Ahuja

6 hours ago

National Human Rights Commission: On 15-01-2026, the National Human Rights Commission (NHRC) took suo
motu cognizance of the reported abduction and rape of a 14-year-old girl in Kanpur, Uttar Pradesh.

In a media report dated 10-01-2026, the victim was abducted from near her house on the night of 05-01-2026 and
taken to a place near the railway line, where she was subjected to gang rape by two persons. According to
reports, one of the accused is a sub-inspector with the Uttar Pradesh police.

Thereafter, the family members took the victim to the Bhimsen Police outpost to register an FIR, but they were
turned away. Thus, went to the Sachendi police station, where an FIR was registered against the unknown
persons for abduction and rape.

The NHRC observed that if the contents were true, they raised serious concerns of human rights violations.
Accordingly, the NHRC issued a notice to the Director General of Police, Uttar Pradesh, seeking a detailed report
on the matter within two weeks.


https://www.scconline.com/blog/post/2026/01/16/nhrc-suo-motu-cognizance-of-abduction-rape-of-14-year-old-girl-in-kanpur/amp/
https://www.scconline.com/blog/post/2026/01/16/nhrc-suo-motu-cognizance-of-abduction-rape-of-14-year-old-girl-in-kanpur/amp/

The Law Advice, Online News, 17/01/2026

NATIONAL HUMAN

RIGHTS COMMISSION

Source: https://www.thelawadvice.com/articles/from-margins-to-

recognition-transgender-persons-and-the-law-in-india

From Margins to Recognition: Transgender Persons and the Law in India

The Law Advice 16 Jan, 2026 Constitution

Introduction

On joyous occasions such as weddings, childbirth ceremonies, and festivals, one often encounters individuals
dressed in sarees, clapping rhythmically, offering blessings for prosperity and long life. Society variously identifies
them as hijras, kinnars, eunuchs, or transgenders. Despite their frequent presence in cultural rituals, fundamental
questions persist: Who are they? Why are they invited to bless households? And why, despite this cultural
reverence, are they simultaneously subjected to social exclusion?

The transgender community in India has historically occupied a paradoxical position—respected symbolically, yet
marginalised socially and legally. It was only in recent years, through judicial intervention, that their lived realities
and constitutional rights began receiving formal recognition. The Supreme Court's acknowledgment of
transgender persons as a “third gender” marked a watershed moment, opening pathways to education,
employment, healthcare, and dignity.

This article seeks to trace the historical, cultural, and legal evolution of transgender rights in India. It examines
their presence in Indian mythology, the discrimination they continue to face, the role of activism, and the
landmark judicial pronouncements that have sought to restore their constitutional entitlements.

Understanding Transgender Identity

“Transgender” is an umbrella term encompassing individuals whose gender identity, expression, or behaviour
does not conform to the sex assigned at birth. This includes persons who experience gender dysphoria as well as
intersex individuals born with ambiguous genitalia or biological characteristics of both sexes.

In India, transgender persons are commonly referred to as Hijras or Kinnars in North India and Aravanis in South
India. The 2011 Census was the first to officially record the transgender population, estimating approximately 4.8
million individuals identifying as transgender.

Hijra and Kinnar identities are often community-based rather than individually defined. These communities
function as insular “safe spaces,” offering protection and belonging, yet simultaneously restricting integration into
mainstream society.

Historical and Mythological Recognition

Indian history and mythology are replete with references to gender variance and non-binary identities. Ancient
texts such as the Vedas, Mahabharata, Ramayana, Puranas, and Jain scriptures acknowledge the existence of a
third gender, often portraying such figures with reverence.

One prominent legend recounts that when Lord Ram departed for exile, he asked the “men and women” of
Ayodhya to return. Those who were neither men nor women remained steadfast. Upon his return after fourteen
years, Lord Ram blessed them, granting their blessings auspicious power—forming the cultural basis for inviting
transgender persons to ceremonies.

The Mahabharata offers further illustrations. Shikhandi, born as Amba and later transformed into a male, played a
pivotal role in the fall of Bhishma. Arjuna’s year of exile as the third-gendered Brihannala further reinforces the
narrative of gender fluidity within revered epics.

Jain texts introduce the concept of “psychological sex,” while Islamic history records hijras holding influential
positions in Mughal courts. These accounts collectively demonstrate that transgender persons were not alien to
Indian civilisation but were once integrated with dignity and respect.
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Social Contradictions and Contemporary Challenges

Despite historical recognition, transgender persons today face systemic discrimination, violence, and
marginalisation. Social stigma brands them as deviant, immoral, or mentally ill. Many are disowned by families,
denied education, and excluded from employment, pushing them into poverty, begging, or sex work.

Key challenges include:

Discrimination: From schools and workplaces to housing and healthcare, transgender persons face exclusion at
every level. Bullying and abuse often force children to drop out of education early.

Transphobia and Social Stigma: Deep-rooted misconceptions fuel fear and prejudice, leading to isolation and
humiliation in public spaces.

Poverty: Lack of family support and employment opportunities results in severe economic vulnerability.
Inadequate Legal Protection: Until recent judicial clarity, transgender persons lacked explicit legal recognition,
leaving them without access to remedies and welfare benefits.

Although constitutional guarantees exist, their implementation remains uneven and inadequate.

Activism and Visibility

Social change has been propelled by courageous transgender activists who have challenged invisibility and
demanded recognition. Lakshmi Narayan Tripathi, a leading transgender rights activist, played a key role in
advocating for national recognition, including the institution of the National Transgender Awards.

Manjamma Jogathi's appointment as President of the Karnataka Janapada Academy and her receipt of the Padma
Shriin 2021 marked historic milestones, demonstrating the transformative power of representation.

Activists such as Gauri Sawant and Joyita Mondal have further contributed through advocacy, public engagement,
and legal activism, ensuring transgender voices occupy public discourse.

The Landmark Judgment: NALSA v. Union of India

The legal turning point came with the Supreme Court’s decision in National Legal Services Authority v. Union of
India (2014). The petition highlighted the denial of constitutional rights under Articles 14 and 21 due to the non-
recognition of gender identity.

The Court unequivocally held that recognition of transgender persons as a third gender is a human rights issue,
not merely a social or medical concern. Justice K.S. Radhakrishnan emphasised that self-determination of gender
identity is integral to personal autonomy and dignity.

The judgment directed governments to ensure:

Legal recognition of gender identity

Non-discrimination on grounds of gender identity or sexual orientation

Access to education, healthcare, employment, and public spaces

Social welfare measures and affirmative action

This decision laid the foundation for subsequent legislative and policy initiatives, including the Transgender
Persons (Protection of Rights) framework.

Conclusion

India stands at a crucial juncture. While judicial recognition and increased visibility have advanced transgender
rights, social acceptance remains incomplete. Pride marches, awareness campaigns, and digital activism reflect
growing consciousness, yet discrimination persists in everyday life.

Transgender persons are not merely ritual performers or bearers of blessings—they are citizens entitled to
equality, autonomy, and dignity. True progress lies not only in legal recognition but in transforming societal
attitudes to embrace gender diversity as a natural expression of human identity.

Only then can the “blessing of the blessed” translate into justice, inclusion, and equality for all.
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Kerala faces scrutiny over rabies vaccine quality and public safety

Responses received so far from nine districts indicated that, except for Kannur, no other districts conduct routine
quality testing of these medicines.

Veni E N | Published Jan 16, 2026 | 9:17 AM _ Updated Jan 16, 2026 | 9:17 AM

Synopsis: Recent RTI replies obtained from the Kerala Drugs Control Department have raised troubling questions
about whether the quality of rabies vaccines is being independently verified across districts. While doctors
pointed out that testing is the responsibility of manufacturers, an activist noted the instances of fake drugs in the
market.

As incidents of stray dog attacks continue to rise across Kerala, rabies vaccines and rabies immunoglobulin (RIG)
have become critical, life-saving medicines for thousands of bite victims every year.

In this context, recent Right to Information (RTI) replies obtained from the State Drugs Control Department have
raised troubling questions about whether the quality of these drugs is being independently verified across
districts.

The RTI was filed by social activist Rijo Vallamkulam, who sought details on quality assurance measures followed
for rabies vaccines supplied through government health facilities.

Responses received so far from nine districts indicated that, except for Kannur, no other districts conduct routine
quality testing of these medicines.

The disclosures have triggered a wider debate on regulatory oversight, public health accountability, and whether
relying solely on pharmaceutical manufacturers for quality assurance is sufficient when human lives are at stake.
Gaps in district-level testing

According to the RTI responses, districts including Idukki, Ernakulam, Thrissur, Pathanamthitta, Kottayam,
Malappuram, Thiruvananthapuram, and Palakkad have not ensured quality testing of rabies vaccines at the
district level. Only Kannur district reported that quality assurance measures were being undertaken.

One of the most serious revelations concerns Pathanamthitta district, where officials stated that no quality testing
of rabies vaccines has been conducted since 2021.

This is despite the existence of legal provisions mandating that medicine samples from all districts must be sent
for quality testing through the Drugs Control Department.

For the petitioner, the absence of records itself is alarming. “If quality testing is done, there should be reports. If
there are no reports, it means there is no independent verification,” Vallamkulam said, adding that silence in
official replies cannot be treated as compliance.

What medical experts say about vaccine quality

A contrasting view comes from Dr Ramesh M, Professor of Community Medicine at KIMS, Bengaluru, who works
closely with rabies vaccines. According to him, testing vaccine potency is primarily the responsibility of
manufacturers and is done at the time of production through clinical trials and regulatory approvals.

“Potency testing is done at the manufacturer level. The responsibility of the district is mainly to maintain the cold
chain between 2 and 8 degrees Celsius,” he told South First.

He added that most districts, including those in Kerala, have adequate cold-chain infrastructure such as ice-lined
refrigerators and deep freezers with temperature monitoring systems.

Dr Ramesh said he found it difficult to believe that cold-chain maintenance was failing in Kerala, noting that the
state has a strong reporting and monitoring system. “If there were any widespread breach of the cold chain, it
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would be a completely different issue,” he added.

So far, the RTI replies do not indicate any such failures in Kerala, even though lapses in documentation and testing
have been highlighted.

Reflecting on international alerts, including a case reported, regarding counterfeit rabies vaccines, Dr Ramesh
noted that such incidents, though rare, highlight the need for vigilance in vaccine distribution and quality
assurance.

“These incidents demonstrate why independent monitoring is crucial to prevent counterfeit products from
entering the supply chain,” he said.

Why manufacturer testing is not enough

While acknowledging the doctor’s explanation, Vallamkulam argued that relying solely on manufacturer
assurances is risky in a public health system.

“We cannot blindly trust manufacturers, especially when it comes to life-saving medicines. Independent
government testing acts as a safeguard,” he told South First.

He pointed out that Kerala itself has witnessed multiple instances where the State Drugs Control Department has
seized counterfeit medicines and even government-supplied drugs due to quality issues.

“From fake toothpaste to adulterated cooking oil and substandard cough syrups, we have seen repeated quality
failures. So why should vaccines be exempt from scrutiny?” he asked.

The activist also noted that several rabies deaths have been reported in the state even after vaccination,
underscoring the need for transparency.

“Ensuring the quality of life-saving medicines is not optional. It is part of the constitutional duty of the state under
Article 21 — the Right to Life,” he said.

Concern over dog attacks and vaccine quality

Building on this, Vallamkulam approached both the Kerala State Human Rights Commission (SHRC) and the
National Human Rights Commission (NHRC), arguing that failure to ensure quality assurance of life-saving
medicines amounts to a violation of fundamental rights.

In his complaint letter to the NHRC, Vallamkulam broadened the concern to public safety, pointing out that “rising
stray dog attacks, coupled with administrative inaction, constitute a serious violation of citizens' rights to life,
personal safety, and freedom from fear.”

He urged the commission to direct state authorities to implement Supreme Court orders on stray dog
management, ensure sterilisation and vaccination, remove aggressive animals from public spaces, and monitor
compliance through regular reports and recommend compensation for victims of severe dog attacks.

The issue also coincides with renewed scrutiny from the Supreme Court, which warned states over rising dog-bite
incidents and hinted at heavy compensation for victims, especially children and the elderly. The apex court has
repeatedly stressed that public safety cannot be compromised due to administrative inaction.

Public health, transparency, and accountability

At the heart of the controversy lies the question: When lives depend on vaccines, who verifies that safequards are
working? While medical practice relies on manufacturer testing and cold-chain maintenance, the activist argued
that independent government verification is essential to maintain public trust.

The RTI disclosures have not accused specific vaccines of being ineffective, but they have exposed gaps in
documentation, transparency, and oversight. For many public health observers, this distinction is crucial.

As stray dog attacks continue and dependence on rabies vaccines grows, the debate sparked by these RTI replies
has moved beyond procedures. It has become a larger conversation about accountability, transparency, and the
state’s obligation to protect human life.

(Edited by Muhammed Fazil.)
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Farmaan Hasan Khan Earns Place in Forbes 30 Under 30 India 2026 for Social Impact

PTI | 9 hours ago

5 min read

New Delhi [India], January 15: Farmaan Hasan Khan, is a renowned social activist and youth leader from Bareilly,
Uttar Pradesh is now on the famous Forbes 30 Under 30 India 2026 list. This is a deal for him and his work to
make things better at the grassroots level. The Forbes 30 Under 30 list comes out every year. It honors young
leaders who are under 30 years old and have done something really special in their field, in India. They have to
show that they are leaders and that they have made a real difference.

Farmaan has been chosen for the Social Impact category. This is a group that recognizes people who are making
a real difference in the world. These people are working to change things for the better through things like
helping to make policies and starting community programs. He is now part of a group that includes some well
known people like Indian cricketer Jasprit Bumrah and Bollywood actress Ananya Panday. This shows that Forbes
thinks people who are leaders in change are just as important as people who are famous for sports,
entertainment and business. Farman Mian and the Social Impact category are getting the recognition, as these
other areas.

A Journey Rooted in Service Farmaan Hasan Khan is from Bareilly, a city that has a lot of history and is very
important for its culture and religion. Farmaan Hasan Khan has made it his goal to help people. He is the National
General Secretary of Jamaat Raza-e-Mustafa. Farman Mian is also the founder of the Aala Hazrat Tajushsharia
Welfare Society. These organizations, Jamaat Raza-e-Mustafa and Aala Hazrat Tajushsharia Welfare Society are
doing things for people like helping them learn and giving them support when they need it. Farmaan Mian is
working hard to make a difference through Jamaat Raza-e-Mustafa and Aala Hazrat Tajushsharia Welfare Society.
He uses these platforms to combine ethics and religion with development that is well planned. He thinks it is
really important for people to have dignity, be able to take care of themselves and become strong on the run.
Farmaan does not just want to give people help. He wants to make sure that Farmaan Hasan Khan initiatives are
believable and that people in the community keep working with him for a time. This is what Farmaan Hasan Khan
philosophy is about.

Impact Across Healthcare and Education Farmaan Hasan Khan has done a lot of work over the years. He has
helped people by starting and supporting programs that make life better, for people who do not have much.
Farmaan Hasan Khan has especially done work in the healthcare sector. His groups have set up medical camps
where doctors do Major By-pass Surgeries, Cancer Treatment and Hip surgeries for people who are poor and
cannot pay for these services. Farmaan Mian and his groups have really made a difference in the lives of these
people.

Education is also an important part of what he does. He wants to help young people and women learn how to use
computers and get skills that will help them get a job or start their business. He knows that students from cities
have big dreams so he helps them learn about education and how to get into medical school. He guides students
who are getting ready for tests like the NEET,UPSC Education and helping people learn is something he really
cares about. He wants to make sure that education and computer skills are available to everyone, especially
young people and women.

These programs have really made a difference. They have helped people get the information and resources they
need. This is especially true for people who're the first in their family to learn something new like first-generation
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learners. These programs are very helpful, for first-generation learners.

Recognition at the National Level Farmaan Hasan Khan selection for the Forbes list is not the time he has been
recognized nationally. He was given the Bharat Gaurav Ratna Award in 2023. This award was given to him because
of what he has done for welfare and community development. His work on the TB-Free India Campaign, which is
run by the government, was appreciated by the Ministry of Health and Family Welfare. This shows that he is
working towards the public health goals of the nation. The Forbes list and the Bharat Gaurav Ratna Award are a
few examples of how Farmaan Mian is being recognized for his work.

The work that he does for women's rights and human rights is really important. People have noticed this work. He
has been recognized by the National Commission for Women and the National Human Rights Commission. He
even got a doctorate from a university in Karnataka. This is a deal and it shows that he is a young leader who
really wants to make a difference and change society for the better. His work in women's rights and human rights
is still going strong. He is still committed to making things better.

A Symbol of Grassroots Leadership Farmaan Hasan Khan is on the Forbes 30 Under 30 India 2026 list. People
think this is a big deal because it shows that leaders from small towns in India are doing important work. He is
different from a lot of people on this list because they usually come from big companies or the entertainment
industry. Farmaan Hasan Khan's story shows that what he is doing is important because it helps people in his
community and he is a leader who does the right thing. The Forbes 30 Under 30 India 2026 list is a recognition for
him and it proves that community-driven work and ethical leadership, like Farmaan Hasan Khan are becoming
more important.

Reflecting on the recognition, Farman Hasan Khan said that meaningful change does not require wealth, fame, or
privilege at the beginning. According to him, what truly matters is consistency in action, honesty in intent, and
clarity of purpose. He emphasized that young people in India should believe in their ability to bring change,
regardless of their background.He noted that his journey is a reminder to India’s youth that staying committed to
one’s values and working persistently toward a goal can create real impact in society.

Looking Ahead Farmaan Mian is still doing his work. He is focused on helping more people get a good education,
making healthcare available to everyone and teaching young people to be good leaders who care about society.
When Forbes recognized him it was not about what he did in the past it also means he has to make sure his
projects are bigger and better and that he is honest and responsible, with what he is doing with his initiatives.
From Bareilly to the pages of Forbes,Farmaan Hasan Khan's journey stands as a testament to the power of
service-led leadership in shaping a more inclusive and compassionate society.

(Disclaimer: The above press release comes to you under an arrangement with PNN and PTI takes no editorial
responsibility for the same.). PTI PWR

This is an auto-published feed from PTI with no editorial input from The Wire.



Bhadas4Media, Online News, 17/01/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.bhadas4media.com/amitabh-thakur-khatra-deoria-
jail/

SaRar S J STgt AT 31 &5 8, d81 Hrgex § 218U S ¥ HARA &l U 3R JeeR foham w@r ghm?

By bhadasdesk

Published 4 minutes ago

SaRAT Il HRITR # T <l Geft AT — HeR TT8T U5 T UeR SRIFG... AEI AFANSHRR RINT aigd i ddenfes uarfdenRat
SaRan| amreirg JfAeRR 1 A =i fRRrad | Meg Ud Smsuied ifdeRt ud deH & et areger off siffary srgR &l T4 &t 3=
TR @R & Heter F o17et 37 16 SHaRt 2026 &t AEF AFATERR AT (NHRC), 78 fieett ot g fiemra Seid gy dchrer
gL hY AT A § 1 WY g 39 3ria iR yeneor i ufafaft gaare vd dwnre sacae wRiaTEl 89 3 @ vaer & gated daurie
Td gL yaTienial dl off ofta Y 7 31

fa1ieR 16 SFeRt 2026 ot fAfaa &id, qaRar & sifdaear st wdtor fgaat gRT 3ra= gafahar sft SifadT a1 & qaRar fSiar wRPR &
HATRId <l T | 39 SR &t IR Sidd Wi, afdd gd AHfAc U & 1gd AT H UTY TY| g1 I foh 39k et & i
e et URTR H Uk hgex F 2137 foham T erehY oRT U=t fAiett 8, fod srecfter ud e w0 & S & ARA 6 eweht <t 71 &

39 AT U5 & |1 Toh YeaR T @7 g1 Ut 7T, STt ST e g chl e Hew ht ge1TdT 8| I8 d2d 31edd feidreeh & foh ag g
I GRET aTet SieT URER & iR vfed gg, s et ueme= & yfftent 3iR FRam sgawn W 4R uwifig @3 gid 8|

oft AT BTG = 39 TeHT &l dhTel YT Siet tefieren, 3aiar i & & g1 eeh! e & IWRId & Siet H 19+t S aht TR @R &
HEYT R 38 § 3R WY ot Yuid: SrgRfaid 71 33 &1 Ig [Rfd e &0 & qeridt g & =i fevmad # g gu +ff 377ah Sitaw ua
eI GReEM <l TRET YAfeAd 8T bl i ut 6t 2|

STSTTG SHTUDPR BT DT e & [oh Tg UhUT YR o TfAeT & s 21 (Sita- Yd SfaaiTd Wd=dT I SfEhR), AR TRET
JfAfaw, 1993, quT FaRTER AHaTfIeR AH! o1 TR Jeeran &1 =i fewraa # forelY oft cafar &t ST Y Grem Twa 6 gof
SmAert gt 81 S & ftaR 59 U &Y emeh uenmafRes aruRarg! srerar fohelt dafea aifSier it ek dahd et €1

G AHETSRR AT & U@ -

Y ST ST Y ST hY Y& ol HelTee TTAHehdl S §T deehlel THTA Ue fALTT GRaf sqaen gifEd i Sl

e U5 Ud UeeR Y TeAT &t W, fsaer vd Imeaiia S &herd ofig, fad Stet germge &t ogffiesr 6 off geitern gh

3t ud dfora safaadl & g waRad ST wrarg ghfead & s

JTLGehdT B TR it STy TR ot fohelt 31 31fdies YRIATT HRITR H deehrer RIFIARA fhar Sa |

ST TXHR Yd HRATR YA T fAEgd RUE deld e ST & qHeT Uvdd ohels SITg|

ST MfAehR AT F dara <t 8 fob afe THg T§d gerelt shed T8l ISTY 7Y ot &b 7R gd 3rqeofta gRkumH &t Hend &, foreeh! quf
SrieRt ema=-vemae & ghft

gfdfeft gamre gd denrer Taae wriams! g Sivd:-

AT e ARl Agled, Hated =rTerd, YRd, T8 faeet!

A g <araneter Agied, 3 ATed, SAREG

HgMeH AFuld Agiedl, YR WHR, 8 et

AR geTET #gied, YR bR, 718 et

AHHT JEgHE H1ed, 3R e WHR, dE@1S

g e, IR UaeT eME

gfere Hg1faere (DGP), 3R Uast

- fSe 5ot Agied, SHug afar

HEIRRLTh, BRIATR UL, IR ULl

SieT arefferh, qafean


https://www.bhadas4media.com/amitabh-thakur-khatra-deoria-jail/
https://www.bhadas4media.com/amitabh-thakur-khatra-deoria-jail/

fSrenfaert, daRar
gferd srefieres, dafan



Haryana E Khabar, Online News, 17/01/2026

NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.haryanaekhabar.com/hisar/caste-discrimination-has-
been-on-rise-again-in-haryana-latest-case-is-related-to-cremation-ground/

gfaron & foR fawar snfara Sgema, A= |1e & ST arsit A1, St et fdsr
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T4 gfId Sfd avf TR & fAiY S1eT- S1enT 0L H1e Wi 3idy ®U & Rfgd fohe 7 €. 59 dgwma &Y A o= & g argT a1
ot orTTg Y §. 59 Gy & d1et AR TRerur 3T & ud gew gafter auf A wrgta araifaer s & fsrad gef ard 8 @ e
1S ATHA Y THRAT el 3@ gT AT AR AT 3 W3 oid gU el T2 & shrarg Ruld derd ol 3.
gRaron & s 7 it Raré

T AR AT & Tawd fIRkieh Sl & Sredern arelt fia = 38 AFaTShR] Sl GUH GEdT Sceia A §Y AFATEhR
Treror AIfAfAaH, 1993 <t URT- 12 & Sidid AT [T 8. STINT &l g1 & foh I8 Fd 7 chddl ST g Sfeeh AFG TR,
FAMGT 3R G 1 & 7o fAgidl & +f lieg 8.

e it ot fAdar

T AR AT A fear i ot FAcer 3 gu et & 16 59 wHa Y fsaer Stia e 15 faa & iR fawga srfargt Rt smat
I UG I STQ. ST = ag ft 711 8 foh 390 TR &Y gaTg WRe T didem & g 14, 15 3R 17 &l Iocia § a2l SIeegdl 3R
TSI SfEShR ot FgTaT &t & it foh adiehaiies reT 3§ fohet off IR & wierd 781 .
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Source: https://jantaserishta.com/local/haryana/bhiwani-walls-of-caste-
discrimination-persist-even-after-death-bhiwani--4524850

Bhiwani: STIfa & Aewrg 6 dar Jia & a1 ot vrm

Admindelhi1 16 SHa< 2026

forart: fagem g fos Shfdars & S & wret o ot Jerd 7181 81 U g1 feuR Sidt & eriter @ o Tia @ HgTei | df fFe1H 91 a%
i 3Tt SR fUedl snfaat & sie faan wam| SreprIeT ST TR S-S e o foy o o srggfaa sifa ofk SRer erei a1e forar
7| gTeAifh ATHET Tl § 31 & §1¢ UM UArd | a8 319 geT iU € 199 ure & ot Sfarra dema & 39 1efik ame w ag
HAHETYRR N (TTTHSRET) F A oid g FER fSelr w2 @ shrarg Ruld (Ter de Rulé-wdlerm) dera &l g1

Tl STfARR TREUT AN & gd waw f9ar fHaret gafia aaf 4 It aHarfder omai & 59 dee 7 fIehrd gof aers A SR
T foh @1 HETST a3 S92 °1e § I & Gd SIggfad S & Jd AT oh folQ STerT-3TenT Sifad HwepRr wie fafgd fohg g
&1 3T STehIIGT 18 Y TG Y §1 I P 7 hdel ST e g, Sfeh AIFG TRAT, FHAT 3R TSI =14 & Jdl [Rigidl & o
faeg 8

AT AHETTIRR AN & Feeg fORieh A & Srederdn arelt Ui = 38 AFaOhR] 6l YUHAGEAT Sceit A §U AMETEHhR
Trefor fafAgH, 1993 Fi &RT 12 & dgd I3 foram &1 ST 3 fRaR & Surgad ot fAder iR & o g 9warg & sicy fawgd srars
R ST ot vRgd 3| RINT 7 g oft 71T & o6 39 TR Y gAUTg WRe Gfdem & ergde 14, 15 3R 17 &I 3o &1 39h
1T B IRGRAT 3R IS TfeShR i TEMaT adl 8, ST foh dichdifies TSl 7 Sdienrd &1
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krishna-up-for-kanpur-gangrape-case/

NHRC 3 gdt & DGP &l A< Fifed, heygR # ATafen & 3qgur 3R ghH ATHe TR shiRdTs chl HiTl

January 16, 2026 / admin

HER A 14 I Tgeh! & UERUT 3R AT fach g&hH ARG A Stk TQ2T Gfeld & 388 TR FaTel 354 gU MBI AR SIRINT
(TTT=raRE) 7 gdt gferd & oo, Irita T (Stefid) @l Aifed ST foman 81 TiegemRet 3 gfaw & sredensiiel 7o ik SRl
gforaedT Y IRTart 7 81 381 3 & FRoT I53 gferd & v & fawgd Rald Aift g1

g o1 AT

HTHET 5 SHAK ehl g3 HeHT ol 8, STdl Geh RITHII TR fRIqeR a1ed 3R fagr o1 & gaans sifid AR ARt 7 fides uea 14 affa
TTShI ST STTERUT fohdlT 3R I8 Toh YA I TR o SR Gl He dch 39 A1 G&hH foha| FifdT & I3 3R Ugam & STasig gfod
3 319 b R THans 7 &t FReart 981 6t 8, S oma Si1ar 3k difsar & uRar & mgt fAvrem ofiR smepler 81

TIGIIRE! A 9 A W TR far e 6 8, Hifes afe I g1 9 g, df I8 AHaTehR] ol IR Jeeiad 8| R A Ssiidt Irstia
T o G IdTE & HIaR 39 AW § fawgd Ruié vRgd o & fag war 81

399 Ugd, ol 7 Sig & SR IRITUAT & fEaTh Angel! hRarg &6 off, Orad ag amen oik Sifea gt mam fifgar & uRar 3 e
T & foh gferd 3 ATHe ot qET bl RifRAeT i 3R TS @l Tl da<ich & der =gt foha|

Y 1T hgt HraTS

AT Y THRAT @l 3@d g, Yferd SifderRal & &t SrgemaHTates SIRaTs bl 715 g1 U-eh! & Hgrdeh Yfeld 3mgert (THTdT) faer
ot Ro1d gferd asd & Hag = foar mar, STafes Winda gferd =ieh! oY f=er AR &t Meifad @ foar man fihetgrer gaumemredt &t
3R @ AT IR & & 918 & Ferg & R foega R #iht g1
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Kanpur & ATaTfelT c7gdh! & 3rugrur 3R anjfach gsehA HIHe A 39 & Yfed uq&@ st NHRC a1 Aifed

By wwrraneft =got Aeads | Jan 16, 2026

TET AFASHRR SRINT (TIGTSRET) 3 HFYR St & 39 A ol YTSAT H o ATGINT cI8eh! 3l hidd STUEIUT e ST AT feh
RH fohy ST Y e 1A 31T o &1G IR UGeT & Gfeld Wi ol §eedfdaR ol Fifed STRY fhaT 81 ST = a8 STHeer &l
UATIINRET A Ueh S H Shegl, “@sR| & JdTfach, RIAAT # ¥ Ueh SR UGl Yoy o1 39 fRiere 81" TugeiRet = &gl g foh 3e+
IR U & HHYR folet # uig Sa) i 14 qufa cTgehl & rugror iR ITd g&hd i o1 § Heifdd #ifar iR @R &1 @ d3
foar g1

SN 7 ura § foh onR @eR # fAfRd dea o €, at 3 AarfdeRY & tiefiR Secia T HeT I5aT &1 37ar SRINT 7 IR e & gl
AEIAQ (Stefith) Pt Fifew SRt & &t wtrg & iR fawga R #ift &1

Hifar # 10 Sa<t St Y @aRl & TR, ASh! I “UiT STaR! <hl I I I TR o U ¥ SFTAT B folam 7T AT1 39 Ie7d 18
YT Ueh S8 UR o ST 711, STgi qf eaferd & Sad Arfaeh g+ foma
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SRIT-GeR foheliRt &t a1 & T & SivTed, ammeft 7 deh et 3@ 7iaT &, gut DGP &t Aifed

Edited by: Pushpendra Kumar

Updated Jan 16, 2026, 12:04 PM IST

YR H Ueh AT cTgeh! el STUERUT & IHY AHfaeh gShH fehT ST chl WeRk HTHA 3 & dTG TATIIRE IR Uael & gfed uq@
Y AfeT SR} foram &1 ST 7 iehidt ot Aifew SRt ahe &t g & offaR fawga Rt #ift &1

HEYR : YR H et fodT ATaferT gt & srugrur 3R Aryfaeh gsenH ATHe | Sfadeh SR GRIT & fIRIR =181 foar ST deht 81
ifgar & Ta 3R Uga Y1 e & arase Ul et ol 39T dgs SrdgAeRier ST gan g1 G H P AFATUeR SN
(TTCTSRHT) A 3R U gfehd & U@ (DGP) Siia o7 i Aifed ST foma &1

TAUDSIRET A Ueh ST # gl foh WeRi & HdTfeleh, STRITOAT # € Toh IR Uael Yfeid a1 39 fA1ereh 81 el & foh 397 uia Siest ot
14 quffa TS & U0 3R ITY SR chl EeAT ¥ aifdd Hif$ar W @eR o1 wd: Wi foran &1 smaT = uran ¢ fob 8rR @er #
fAfed d2g a7 €, O ST AFAOHR] & TR Iocie o1 GeT I5dT 81 31k SN A IR Uaer & gford Herasres (Stefidh) &t Aifew
ST e &Y ITg & iR fawgd Rt #ift 81

HIT AT AT

HeTT TTd h! UGTS IId | BISA aTcll BT Pl 5 SHAX! i A Hd 10 TSt ST X Teh R ¥ ¥eAd Text o T Yeh AT SIIE W o
ST 77T, STgT 39ch 91 held &l € deh hfdd dk R A Iafts fobar mar ik fir 38 Sgier gTetd & 39 | & 91ex oS f&ar man)
SR # Ueh W U=ehR Jeger fAGaR areq 3R fagr a1 # d41d vHens ifid AR | mfier oni Amie # URR SR Tgais
A AR Y H IRTaRt F FeamR G 33 aret st 50,000 FYF T Tehg 317 37 I won 6t 718 81 g mt & aeh & wa g
! IRGTd I oI fam T at gugd! Haf & 9 W UShied &, STed o @t 718 g | Gfehd Siid & udT gel foh fogr gfer 9= & dra g
& qTasig 1 geAT & g gaEt A Hielg o1| fifgar & uRar 3 gfare or At i gama T TR @R |

3 ifdetial W vaer

TS gtk # 14 qufar cTgeht & A UgRUT 3R TR TAThR & AW A &t 3R i srfdiehRa & AT ST Hrars
B oft 7| Y & TS gferT Smye (Teidh) fareR Rt gfer ame & Tag R @ ofk i gfer i memd Ry gER
! ATIRATE! & TR & Acifad o faar 81 509 Uge SfAd dATaRare! 3R deai ot ate-wRig o Ul e & 3RIY § gfold SuRja
(afeRm) femrer FAUTdY ot gerar M o 3k g aT & yuR) Ateres (vagasht) s g ot Refaa favar mar am

Yifdr o1 5 AfSiede o THel goi fohaT a1 Jf8ehR A I foh $99 Uk fad Ugd, SaTed A Yoy ol theahR anims oft eraffeh difean
& ATETHT g7 oh STaS[G A STURTET F STeT TRET0T AfAfTH (Urerdt) o Uraemil i R g) kT ATl S=ai+ aam foh urafaeh & a1 #
Sfafay fr defda erreh ot enfie e & fag deite fosar )
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Source: https://www.tv9hindi.com/india/jhatka-vs-halal-debate-reached-
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jhatka-meat-3651751.html

eTd & ATelt deh UG STCHT Vs Bellel UR Salel, &RIT g Q11 H Uheh, HRAH Rl T8l @l STcehT?

T ATETfdeR AN 3 Teepfa HATerd § I8 +ff smrg fohan & s @eft witsrrer, gt ofik el o6t ag fAder e @y ok 3 @
TR IR Ia1¢ & =T ST arelr Hie geire & a7 ST,

TV9 Bharatvarsh Updated on: Jan 16, 2026 5:51 PM IST

YR Ye7a Y Uit § TR ST aTet A ol eleh) Ueh IR R gellet 3R TeehT Hie TR 989 ool gl T8 ¢. O e i stk @ 59
e IR F1fAhT SRR fhe ST & a1 IERT AFETfaehR ST = 3e7d §iE, FSSAI 3R Teepfa #aterd & g ot Aifew St fomam &.
NHRC 3 Ffed STt &t §T et fob afe 3o F hae geltel Hic g1 TR ST 281 8, dt I8 AT & WIS o & SAfUhR el Seete g
Gehd &. 3ART 7 Ig oft a1 & o a5 fRfa O of 6 smar dfgan, 59 9w wa qafer a1 sar €, & off feems St 8. 59 ama
R NHRC d5& ORI St 2 &gl foh e wgd #afar Ol ot el 719 @ & Aehd! . afe [ a3t ot ag SRy 78 &f o
g1 foh 3% fohg UehR ot e W= 11 38T &, ot 98 S enfiies 8iik Susiierdr sifdenl et dlerm g &.

STRINT 7 TEepfa Hera § T8 ot omurg v & o aoft sitsrerat, germt ofk et ot g fAder i3y wime o 3 | dR wr g fas
TR ST a1l Hie getTel & a1 sechl. NHRC o1 #7197 & {36 i & S8t 39 avg ol SR 7 &1 A Shael URGRIdT 6t St farar &,
gfeeh a5 anfifes Td=dn 3k IusiiadT SifIaRl & oft fEes &.

3 989 & §1T I ST Siee] g1 ST & foh onf@R gelret 31k gieeht Hic # heh T 27

37T AETERT g1 AT A g, Afch Tt 3R STCTHT 65 MU TR A 8171, IR AT o 7 | Ig AT AT & foh Tk &1 STeR o Hie
T} AT hgatTal g 3R it sTeer!. T Hie 31erT 8T 87 T Wie 37T gidT &2 AT fihe Agd WR ST 31TR 377 UsdT 87 31 H,
AT 3R sTeehT Hie STFaR &Y 7% a1 Hie & YR & 78!, Ifcth 3T e & deich &l TdTd 8. heh chad 59 a1d A gidT & fob STHaR ot
fore fafer & arer T 8. ! ARIhT ST TR Hie i TUrasT, Th-ThTs, 3R efiies ATIdTst & S8 SIdT 8.

BATeT 215 T 37 3R ITHT Hgd

ATl 3RS TN T 9TeE &, ST 1S g1 & SRS AT ). s e A freft Y e Rl @R s G ugd ag @ ST € fr ag
BATC & T -Tal. HIW & AT H §ellcl Sl AdeTd Bid] & foh SIHAR ohl SETTHh AT o SIIHR Fgl diich 9 1T 7T g1, &I A Ig HAHT
ST 3 foh St 1o 2R A 11T, 98 Y5, 910 SR 41ffies %0 @ gl g7 1fay. 3t aoig & galle Hic ohi agd Hed fodT STl 8.

BAT Hie hd TR fhar STrar 872

FATE UfehdT # STFER 2hl TG <l Hd 19, Fi9 &l Teft 3R WIS el I doT YR dTet a1,y & hieT STT 8. 39 SR 3TewiTg ol A1 ferdT
SITT & 3R G311 UGt STl 8. $HSF 18 STHER ! $© TAd deh 341 ([T & Big faam Sirar & anfes 39ert g3 @ 2Rk @ a1eR fAepdt .
3T Ufthar § ag &a a1 51T & b SHeR Sier §), @ gt oiik foredt ik it @ difed 71 g). SR ot sFmasaes digr 7 & g, agt
HIALT Y ST 8. S SR & IRR T G T a8 a1eR Aehe ST 8, aHfl 38 srerv1-arertt foedi d ahiet Sirar . 39 G ufehar &
S&TH # ‘{18’ g STl 6.

gelTet Hic Y Sgawia Rl 71T ST &

&Mk ARk & ST ST Y gelTel UfehaT & T 1T gt g SRR @ a1ex ekl ST1aT 8. T § 3 TR & ST, e o 1id
d B Uhd §. 519 T 1R (epdt STTaT 8, af Hie SareT A1t 81 STl 8. 3 aoig & gaiel Hic SaTaT Jeltad, SITaT 993 deh griard ofR
g # Ht dgdR AT 1T 8. 399 dq9 A ATe! § 3R Ig STeal @RI 8l gidl.

319 ST & e Hic o gidT 87

STCThT UfehdT H STTHER <hl TG bl Teh &1 IR | UXI @ PIC [GAT ST 8. e IR SIHER i Tget sgiel T & 3T ST ¢ dTfeh 39 3¢ ot
&HH UGHTH gl. 39 aRich # SR <l Hid Sgd dsil & gidll 8. S1eehT fafe et A1 arell ol ehgT & foh 36 STHeR @l &H dehel It Bl &
ZTceh! Hie 3R Jeg TalfedT &l Iae

gicent Hic # 99 I8t THT §o8 Falie] Tl G I STHAT AT SIId 8. STd 714 G 81 R | T3 d<E e SiId! 8, af SRR I 3o §aR
T T ST 8. STY G 719 & 3SR B STHA THIT 8. Tg ST g3l G Hie oY e a1 3T & ok 3T dadtRar g-us Y Hora ag
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STlY 8. 3Y ShRUT 3TehT HiT STed! @RI gl Tehdl & 3R IHh! T[UTa UR 3R USdT 8.

I8 FANCT Sl TRt HTST H THl

e R B el dic dvdt § 3R G Fg+ o TdT &, df QR g 8 Gr ! STHIA I UfehaT & R GdT & dlich SATGT A 7 fchel. T8 I8
SIHhRT &1 AT 8 fob geTTel A & I8 SIHER & RR F G G ekl ST 8, o8 SR ot 3FR foheft avg &l i 9 g at at
G & 1Y g 91eR (ke St 8 SR Hie @ a1k 9% 81 STdT 8. I8! RVl § foh JHeTAT SIeahl Hie @1 U¥E 8! dhid. 39 a1
! gelTel Hic hTthl eidl 9 deh Teidl &, Forad IaH fohelt off avg &Y Ageh o1 i HWTaHT agd &4 & 8.



